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Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI ANNASAHEB SHINDE: Sir, I
move:

"That the Bill be passed"

The question was put and the motion
was adopted.

THE MYSORE STATE (ALTERA-
TION OF NAME) BILL, 1973

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIK. C. PANT): Sir, I beg to move:

"That the Bill to alter the name of
the State of Mysore, as passed by the
Lok Sabha, be taken into
consideration."

Sir, as I mentioned in the Motion just
moved that the Bill has already been
passed by the other House. I am happy to
say that it was welcomed by all sections
of that House, particularly by Members
from Mysore.

As the House is aware, the State
Reorganisation Commission had re-
commended the formation of a State
comprising various Kannada speaking
areas and had suggested that the new
State may be given the name of Karna-
taka. However, the people of the then part
B State of Mysore which was to form part
of the new State desired that the new State
should also be named as Mysore. The
people of the other areas deferred to this
desire and the new Stale “was, named
Mysore. Later, through mutual
discussions, they were able to persuade all
sections of the people in the State to
accept the name of Karnataka and in the
middle of last year both the Houses of
Mysore legislature adopted unanimously
a Resolution recommending that the name
of the State be changed to Karnataka. The
present Bill was drawn up keeping
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in view this Resolution. As required by
the provisions of the Constitution, it was
referred to Mysore legislature and as
could be expected both House of that
legislature  passed unanimously a
Resolution approving the Bill.

Sir, this Bill is the product of patience,
mutual goodwill and persuasive efforts
on the part of leaders of public opinion in
the State of Mysore and seeks to fulfil
the wishes and aspirations of the people
of that State.

Sir, 1 commend the Bill to the House.

The question was proposed.

SHRI NAWAL KISHORE (Uttar
Pradesh): Mr. Vice-Chairman, I rise to
support and welcome this Bill. Sir, I feel
that it is a red letter day in the history of
Karnataka because today the aspirations
and dreams of 30 million people of
Karnataka arid Kannada speaking areas
are being realised and fulfilled. Hence,
on behalf of the people of Karnataka I
offer our sincere thanks to the
Government of India for having brought
forih this measure before the House and
if it was sooner it would have been still
better.

Sir, I do feel that at this hour it is our
duty to remember with gratitude all those
who had sacrificed and struggled hard for
the formation of the State of Karnataka.
Some of the names like those of Shri S.
Nijaling-appa, Shri R. R. Diwakar, Shri
J. B. Hardikeri, Shri K. Hanumanthaiya,
Shri Ananappa Doddamati, are worth
mentioning here.

I was rather pained to find that while
participating in the debate on this Bill in
the other House some members of the
ruling Congress observed that the name
of the State should have been changed in
1966 itself and one Member even went to
the extent to allege that Shri Nijaling-
appa, thoughbe was therefyr two
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terms, could not achieve this objective.
But, sir, the speech of Pantji itself
shows that this Bill is the product of
patience, persuasive efforts and good-
will. So, the contention of these people
who thus spoke there is contradicted
and refuted by the observations made
by the Minister himself. So, I would say
that the allegation was  most
uncharitable and unfair to Shri
Nijalingappa who, in fact, was the main
architect of the United Karnataka. The
other Chief Ministers like Jatti and
Veerendra Patil were also not against
naming the State as Karnataka.

But, as Pantji himself has said, they
wanted to do it with unanimity and
without giving any room for dissent * or

disagreement In any section of the
society whatsoever. When  the
States Reorganisation Commission
Report was  published in 1956,

recomending the formation of a new
State and naming it as Karnataka,
consisting of old Mysore State and
the Kannada-speaking parts of the
erstwhile Bombay State, the State of
Madras and the State of Hyderabad and
the Part C State of Coorg, and at that
time, Sir, unfortunately, a section in old
Mysore, as referred to by  Pantji
himself, was opposed to the naming or
renaming of the State of Mysore as
Karnatak. This issue was not solved then
and used to figure invariably in every
Session of the State Assembly and
in the party meetings. Since this was
an emotional issue and had to be
solved with the consent of all including
those who were opposing it, the
leaders and  the Chief Ministers who
were at the helm of affairs then had
to .wait patiently all these days hoping
that the opposition would  gradually
subside. Ultimately,  with  the
goodwill of all, Sir, the Legislature
could pass unanimously the resolution
to rename this State a year ago and
I congratulate everyone for that.

Sir, it is rather sad that this beautiful
Sl*te todays is confronted with so

[6 AUG. 1973 ]

of Xante) Bill, 1973 182

many complex problems. On the one
side, there is the border dispute with
Maharashtra and Kerala and on the
other side, there is the  dispute with
regard to the sharing of the  river
waters with the neighbouring Statei. So
far as the sharing of the waters of the
Krishna and the Godavari is concerned,
the matter is pending before the

Tribunal and is sub judice  and,
therefore, it would not be advisable
for me to say anything about i,

though I do feel that the Government of
India took unnecessarily ten long years
to refer this matter to the Tribunal
Regarding the Cauvery issue, the attitude
of the Central Government does not
seem to be very helpful to Karnataka.
None of the projects which are in an
advanced stage of completion has
been financed so far. The Kabini,
Hemavati, Harangi and so many  other
projects in the Cauvery basin are in full
progress. But, till today, so far as I know,
not a pie of financial assistance has
been made available to the State
Government. It is a well-known fact that
Mysore State in irrigation facility is far
behind the all-India average. The
irrigation  percentage in Mysore  is
9% or 10% whereas the all-India
average is about 24%. May 1 ask why
this stepmotherly, if not so, the rather
indifferent  attitude is being shown
toward* the State of Mysore which has
given hundred per cent support to the ruling
party during the mid-term elections by
returning all their candidates to the

Lok Sabha?
Sir, the border dispute is still hanging
fire since 1956 and the Mahajan

Commission Report is in cold storage
since 1966-67. Efforts are being made in
Maharashtra again—I do not knovr how
far it is correct—to revive the border
agitation. 1 fear that the people of
Karnataka will not allow any change
under any circumstances in the Report of
the Commission nor to shelve it
indefinitely. I feel that it would be better
if the patience of the people is
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not overstrained and the Government of
India moves fast to implement the
recommendations of the Report without
any further delay and close the chapter. I
mean to say, Sir, that this issue should be
resolved finally at the earliest.

Sir, Karanataka State is also said to be
the land of gold, not because this is the
only State where we have got gold fields
and gold deposits, but because this is a
State endowed with rich natural
resources. It is a matter of pride that this
was one of the few States in the country
which was pro-pressive and efficiently
administered and this was its reputation
even during the pie-independence period.
But the position is much deteriorated
now. The administration is at the lowest
ebb. The administrative machinery is
completely demoralised. Corruption is
rampant. Race is going on among some
Ministers to amass wealth by all possible
means. The image of the ruling party, I
am sorry to say, is very much shattered.
The Government of India can verify these
facts that I am putting before this House
through their own sources like the CBI
and other intellingence organizations.
Funds obtained from here in the name of
drought relief have been swindled by the
officers with the connivance of local
leaders, legislators and contractors. A
recent scandal was unearthed in Hassan
district where the amount involved was
more than Rs. 50 lakhs. Funds of Agro
Industries Corporation which are meant
to develop agro-industries in the State
have been misappropriated and invested
in a cooperative textile mill established
by some of the friends or relatives of
some Minister. The Public Undertakings
Committee, an important committee of
the State legislature, inquired into some of
these allegations made by the leader of the
Opposition, Mr. H. D. Devegowda, on
the floor of the House, and it submitted
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a Report which substantiated most of the
allegations which are of a serious nature.
The Minister, instead of resigning or
apologising on this . issue, thought it
convenient to brand this report of the
Public Undertakings Committee as a
scrap of paper and even when this was
brought to the notice of the Prime
Minister by the Leader of the Opposition,
he got the reply from the Prime Minister
saying that the report was erroneous. . .

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : I do'nt like to interrupt. I would
only like to say that on a good occasion
like this when we are changing the name,
we should not go into all these things.

SHRI NAWAL KISHORE: I am
cutting short certain things. Anyhow, it is
a good occasion. No doubt, we are
rejoicing on this occasion, but I also want
to draw the attention of the Government
to some of the things that are happening
there. I would just like to mention, in
spite of your kind intervention, about two
scandals which have rocked this State.
One is about Miss Sumitra Desai. May |
know why she has not been traced out so
far? Either it is due to the inefficiency of
the State Police of Mysore or that of the
State of Maharashtra or may be that the
police has not been given a free hand in
this matter. May 1 ask Pantji as Home
Minister kindly to take up the
investigation of this case and give it to
the CBI ? Sir, this is the demand which
has also been made by a prominent
member of the ruling party, Shri K.
Hanumanthaiya, in the other House.

I am at this moment, as I said, taking
this opportunity just to bring to the notice
of the hon. Minister some of these serious
lapses which are coming in the papers
every day. I must confess that I do not
have much of personal knowledge and,
therefore, I cannot go into the details of
these ethings.
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Sir, as you said, my object was not to bring
any kind of disharmony or any kind of
controversy, but my object just was, that when
we are giving a new'name, to see also that we
should start with a new resolve to give a
cleaner, more efficient and uncorrupt
administration for the good of the people of
Karnataka who have been so kind to icpose so
much of their faith in the Prime Minister and
her party.

I will not take mucs time of the House. I
again express my happiness that the demands
of the people have been fulfilled and the
people of Kannada speaking areas are getting
what they wanted. Also, the recommendation
of the State Reorganisation Commission is
being implemented. Therefore, I once again
thank the Government for this Bill and give it
my full support.

SHRI H. S. NARASIAH (Mysore): Mr
Vice-chairman, Sir I welcome this Bill. But in
doing so I have feeling of both joy as well as
regret. It is a feeling of joy because the
aspirations of the Karanataka people which
were long pending and unanimously ex-
pressed through their elected representatives
in the State Assembly, are finding statutory
recognition and fulfilment today. This
unanimity in the resolution that was brought
about for the change of the name, was due to
the sagacity, genius, temperament,
compromising disposition and the fact of the
Chief Minister who Was able to bring about
this unanimous resolution in the State
Assembly.

Sir, this name Karnataka is not a new name. It
is as old as the Puranas. It finds a mention even
in the medieval times. It finds a reference in the
annals of the Mauriyan empire. In the modern
times, many a fighter for freedom have fought
battles on its plains under the aegis of the
Karanatak Pradesh Congress Committee,
Freedom lions, such as Deshpandes, Diwakars
Hardikars, Panjikars and various other martyr
have hallowed this name and
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brought great glory to the history of the
motherland. This change of name may not
signify much by itself. The backward nature
of the State, its lack of proper developments
and its lack of power potential has to be kept
in view. It is backward compared to the
national standard" For]| example, the railway
development is far below the national level.
All these things call for a concentrated
attention on the part of the people of this
State.

This change of name is more intend
ed to bring about a sort of emotional
integration between the various parts
that were brought together 17 years
ago by the States Reorganisation Com
mission. The  States  Reorganisation
Commission brought together 5 or 6
parts which were scattered. They were
M ad ras-Karn at aka, Bombay-Ka rna-
tak, Hyderabad-Karnatak, Coorg-Karnatak,
Mysore-Karnatak.  There  was  another
Karnataka which many a constitutionalist and
historian do not recognise and that was what
was formerly called Assigned Tracts Ad-
ministration or the Civil and Military Station
of Bangalore which neither formed part of the
British India nor formed part of the princely
States administered by a Foreign Jurisdiction
Act and was an alien territory on the British
soil. Even that was Karnataka and that has
also come in now.

Now, with the integration of these
geographical units differently administered by
various administrative units, not much
emotional integration to this day has taken
place, but this name Karnataka, as I have just
now suggested, which has inspired many a
glorious tradition, I am sure, will bring about
a greater integration by a sort of emotional
integration on the part of these three crores of
Kannadigas ot that area.

"Regret" 1 said, Sir, because from
henceforth the name "Mysore" will stand
wiped out from the Statute
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[Shri H. S. Narasiah] Books as well as the
official correspondence. This word "Mysore"
and the term 'Mysorean" had conveyed, for
long, a peculiar significance, a unique
significance of its own culture; its diet, its
deportment, its dress, its dialect, everything
was unique by itself. Its culture has found the
acme of perfection in the two great, world-
famous events, the Dasara celebrations and,
may 1 say, the Khedda operations also?
Henceforth the word "Karnataka" may not
recall to the mind these pleasant memories of
Dasara celebrations and various other things
that were signified by this expression
"Mysore". But then, Sir, the princes of Mysore
as well as the people of Mysore had long
prided themselves as Karnataka Simha-
sanadhipatis, this is, the overlords of the
throne of Karnataka. So, Sir, judged from
every aspect, whether from that of the prince
or the peasant, the historian or the politician, I
rather find that this name "Karnataka" is sa i
factory in all aspects and in that sense I
happily welcome the christening of the State as
Karnataka.

Sir, this joyous occasion which is now held
with jubilance all over the State is sought to be
marred by certain critics by levelling some
adverse criticisms on the administration. This
is not I he occasion for raising such criticisms
for the simple reason that most of the
criticisms are not only not fair but are also
sometimes utilised even to  hit the
administration below the belt, as in the case of
the episode of Sumitra Desai. My answer to
that will be: This is not the occasion nor is it
relevant for such considerations to be brought
in before this House. So, meeting the
criticisms that way, I would appeal to the
House to join in mnanimously welcoming the
renaming of the State.

T heartily support this Bill.

st qr fag =af (397 93w) 9T
wwrsad _AgrEa, # @ fagas w1 A
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YUY 9H §Nq §gEad: w3 sfa
LT HWAT THRT aZaT AT ITW 12
% fam o o e oo wed qed
% Wed g @ 6T g g8 gawal
AT ara & fr gawr A 92« w7 AT
#2 fzar v & 1 % fao F sates 3w
AT FT F40E IATE HF 37 aman
1 faesdfes afesm ags fai &
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am & feao a7 giw sl & 7 dgw
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AT &, qer Feqre o A vy w5
fasrdt £ 1 1 armdE, worwde & am
T g A ¢ | Feewr-free oW
fodt &7 Far & amy g2 & aw 8, G
TATT ATE X A F A 7T ET THAT
21 AR g A wrAAT woly ofr w5y
WE ST AT X ATY qTW | § 47 99 &7
ST oAy o awen  fAw g faggw
AT AL w0 ERT ) T wEl F e 7
HTA YT FT AT FATE |

SHRI JOACHIM ALVA  (Nomina-
ted) : Sir, I support this Bill. It is very
creditable for Mr. K. C. Pant to follow in
the footsteps of his very illustrious father
who moved the Bill for the reorganisation
of the States in 1956. 1 took part in that
debate and I remember the troubles and
the stresses that were there about the
formation  of States. Now, Sir, I am
glad that the son, the hon. Minister of
State in the Home Ministry, Shri K. C.
Pant, has taken over smaller part of
the bigger Bill in the sense that
something is being done about what
should have been done at that time. It is a
statesmanlike posture. We welcome
this. All this trouble has arisen because
long, long ago, about 50 years ago, the
Congress took the decision  about
the bifurcation of States when the Andhras
demanded their own State. Alongside
Karnataka came and thereafter started the
split-up of India. Just now I was thinking
of a very strange thing in my mind—it
may come or it may not come—a
day may come when the son of my
esteemed friend, Mr. K. C. Pant, may
become a Minister and may handle the
case for the reunification of India when
there will be no States. We have had too
much trouble with the States—I shall

refer to that later— and later it may be
that we shall have a  reunified India
when we shall not have all the

wranglings of the people who want to
become Ministers and to hold positions
and other things ...
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SHRI HAMID ALI SCHAMNAD
(Kerala) : Home Minister—is it the

heritage?

SHRI JOACHIM ALVA: I did not

say that. It is by accident, it has not come
deliberately {Interruptions). There
have been plenty of precedents in other
countries, I will say for your information.
We had all these troubles about the
States, we have inherited all these
troubles.

I must pay a tribute to the pioneers of
the State of Karnataka; Mr. Gangadhar
Rao Deshmukh, Mr. R. R. Diwakar and
Mr. Nijalingappa, they took a great deal
of trouble, and also Dr. Hardikar and so
many others are there; their names are
legion to be  mentioned. Mr.
Hanumanthiah was also in that group and
we must pay a tribute to all these men for
doing their best in this regard. The people
of old Mysore State under the Maharaja
demanded that it be renamed, but they
were advised that they should not have a
fight, that they should allow it for some
time. But in the hearts of the people the
feeling was there that the name of
Karnataka should come just as in the case
of Nagaland; except — the word 'Land’, it
is Naga. And Tamil Nadu has come,
Gujarat has come, Kerala has come and
many other States adopted their own
names. Maharashtra has also come. And
why should not the name of Karnataka
also come?

This State has enormous wealth. It is one
of the best States of India. Mr. Nawal
Kishore was right when he said that it is
only less than 12 per cent of irrigation
work done there by the people of Mysore
while 24 per cent is elsewhere because
the people think that it is a land of plenty,
we need not work. The second largest
waterfall in the world is there.-We have
got electricity. We have the best wood
from which rafters and beams for old
Scottish vessels were made in the last 7—
16Tt.s;s./78
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century. We have got gold at the Kolar
Gold Fields. It has got enormous forest
wealth; there are schemes before the
Mysore Government by which medicinal
things can be produced from forest plants
and produced in profusion. There are
thick forests in Kar-war, Nepal, Karwar
and Assam have the thickest forests of
India. Coffee, Cardamom and fish are
there. Public sector undertakings like the
H. L., Bharat Electronics, HMT, etc. are
also in Mysore State, and they are the
pride of Mysore. But that does not mean
that the people should not work. You ask
a man there to go to Bombay he will say,
"No. I have got my mother." They forget
that there are people who from our
defence forces who have their wives and
children at home and are in Nagaland and
NEFA.

I went to Kerala the other day. Earlier I
had been sitting side by side with Kerala
boys fifty years ago in a Mangalore Hostel
College. We were then told only to talk in
English—thus we lost the chance of
learning Mala-yalam. Meanwhile I lost
touch when I went to Kerala this time I
found there was Malayalam all around.
The same thing happens in Gujarat, in
Bihar, in Orissa. There I feel we have gone
a little wrong. The Mysore Governments
demands. That there shall be only Kannada
in Belgaum even where there are
Maharashtrians. I say frankly that Mysore
Government is committing a mistake. This
is not statesmanlike. You cannot rub off
the Marathi signboards. You cannot rub off
the boards on the roadsides. You cannot
rub off the good work done by the Mahara-
shtrians for the last twenty years.
Therefore, the kind of thinking that there
should be only Kannada is not I good.
Other languages have to live.

I went-to a Maharashtra school. There
were lovely girls there, I asked the girls
what other languages in Helgaum they
knew and they said that they could nor
speak in Kannada at
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all; the same thing went on in Kan-nada
schools there — no knowledge of
Marathi. The trouble arises when you say
"My language" and you say that you will
not learn any other language. You know,
Sir, T happen to know or speak six
languages—Gujarati, Marathi, Kannada,
Konkani, Hindi and English — also Tulu.
Therefore, why do you put barriers? By
putting these limitations you cannot build
your country. I am sorry to observe that
the Government leaders in Mysore have
not done the right thing when they said
that all Belgaum children must learn only
Kannada. If I know six languages, why
can you not learn just two languages? As
a matter of fact I put on the radio at 6
o'clock in the morning to hear the Vedic
music from Bombay which is the best
music in India. The singers are Maha-
rashtrians. At 6 A.M. I go on switching
over to Maharashtra music which is in
top form. Unless, we give and take we
cannot put up.

Sir, I am talking with no second hand
knowledge. I remember how the language
riots broke out at midight in 1956 in
Belgaum. So it is no good to be a fanatic
over the use of a particular language.
Here Shri Nawal Kishore spoke in
English. He made so many allegations. I
could have similarly said so many things
against. Mr. Nijalingappa and Mr. Patil.
While Shri Naval Kishore spoke in
English, he must have read out the
speech as written out by Shri Veerendra
Patil or Shri Nijalingappa, ex-Chief
Ministers of Mysore with Congress (O)
faith. Shri Patil and Shri Ramkrishna
Hegde used to stay in Hotel Ashoka in
Delhi and conferred with monopolists
and thrust them in Mysore State. They
did not stay at the Mysore House. It is
because they used to contact capitalists to
go over to Mysore. I shall not say more.
Now in this Sumitra Desai's affair you
want the whole Cabinet to
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resign. The Minister concerned has
resigned. Then Birtish P. M. Mr.
McMillan did not resign in the Pro-fumo
affair. Only the Minister resigned. Why
do you make a fuss about small
incidents? We did not make any fuss
against Mr. Nijalingappa who brought
Birlas to Mysore; his friends brought
Thapar and Kanoria and what not. These
things are done by people of Nawal
Kishorji's Party. Blackmar-keteers
Thappers have brought Caustic Soda to
Karwar. So, unless we put these things
right, we cannot put the country right. We
should learn as many languages as
possible. You know from China they have
sent out girls to Canada to learn English.
So we cannot ignore the English
language. We cannot forget also the
Hindi language, though we do not like the
enthusiasm with which the Hindiwallahs
want to put it down the throats of the
people of the South. That is wrong. It has
to come slowly. Only thus can we build
up our country. If every province wants
its own language and will not allow any
other language, then it will become
difficult for the people of one State to go
to another State and build up our country.
I welcome this Bill as also the other Bill
which is to come regarding the
Laccadive, Minicoy and Amindive
Islands. They have to be integrated as part
of our land because various powers are
coming and settling down on this side and
that side of the Indian Ocean. We
welcome both the Bills. The name of
Karnataka has come too late. When the
rose comes in time and smells in time it is
all right; but when it fades away, it is no
rose smell at all. So we welcome this Bill
and I hope that this trouble between
Maharashtra and Mysore will be over. |
would have talked more about my
honourable friend, Shri Nawal Kishore,
the leader of the Opposition who spoke in
English and whose speech, I am afraid,
was written by the Congress (O) people. |
hope he would not be angry wilh me. I
hope the name of Karnataka will shine
for eve*
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*SHRI B. P. NAGARAJA MURTHY
(Mysore): Mr. Vice- Chairman, Sir, while
welcoming the Bill which propose” to
give a new name to the State of Mysore, I
heartily thank Shri Pant for having
introduced the Bill.

In 1956 when States were being re-
organised on the basis of language, when
the late father of the hon. Minister was
the Home Minister of India, the State
ought to have been named Kar-natak then
only. But this name could not be accepted
then due to disagreement among certain
political leaders. Today the name is being
changed during the tenure of his son.
Strange are the ways of destiny.

Karnatak is not a new name. The Ex-
rulers of this state were always known as
Lords of the throne of Karnatak. The
poet Nriprunga had referred to the state
of Karnatak which extended from
Kauveri to Godavari. In the field of
music Karnatak music has an important
place. So Karnatak is not a new name. It
has always been prevalent in history and
has been in use since times immemorial.

For political reasons Karnatak State
had been divided into several parts and
these parts had became parts of Bombay,
Madras, Hyderabad and Coorg. In 1956 it
was again reconstituted into a Kannada
speaking State which was given the name
of Mysore. Now, after a lapse of about 16
years the name of the State is being
changed to Karnatak. This is a day to be
written in Golden Letters in the history of
Karnatak. Karnatak has had its own
history, culture and importance even
since the ancient period.

It abounds in natural mineral wealth.
Its mineral resources like gold, copper
and iron ore are famous world over.
There have been great writers and great
poets in Kannada literature. There have
also been Mahatmas and great

*Origjnal speech in Kannada.
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social reformers and freedom fighters in
this region. All of them have made a
great contribution in the rise of India.

Today I wish to pay homage to the
sacred memory of all those leaders
literary giants and poets who worked
hard for the creation of the Karnatak
State. It is after a long time that this
memorable day has come.

In our State, people had become
greatly impoverished due to the drought.
Today the change in the name of the
Slate has brought joy and mercy for the
people of the State. Today when this Bill
is being discussed here, there have been
rains in Karnatak and people are happy.

Our State will have its new name
'KARNATAK' with effect at least from
the 1st November, 1973, which is the
birth anniversary of the State—after it
has received President's assent. I hope
the new name of our State 'Karnatak*
will be there eternally.

In the end, Sir, I thank you for the
opportunity given to me for speaking on
this occasion.

SHRI G. R. PATIL (Maharashtra): Mr.
Vice-Chairman, Sir, I support the Bill
and associate myself with the feelings
that have been expressed by some of the
hon. Members of this august House.
While the long-cherished desires of the
people of Karnataka have been fulfilled,
the desires of the predominantly Marathi-
speaking people in Karnataka have not so
far been fulfilled. For the last 17 years,
the border dispute between Maharashtra
and Mysore is pending before this Parlia-
ment. The Government has applied its
mind and tried its level best to bring
about a settlement, but no solution has
come so far.

Sir, it is now said that the name of
'Mysore' is being changed to 'Karnataka'
because of the wishes of the peo-
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pie in Mysore. If the wishes of the people
are being accepted by the Government,
why have the wishes of Marathi-speaking
people in Mysore State, which have been
exhibited by peaceful demonstrations and
by democratic methods, not been
accepted so far during the last 17 years?
My only humble request, through you,
Sir, to the Government of India, to the
hon. Home Minister, Dikshitji, to Pantji
and to our beloved leader, Prime Minister
Mrs. Indira Gandhi, is that decisions
should now be taken to see that the
predominantly Marathi-speaking areas of
Karnataka be merged immediately with
Mabharashtra. 1 need not mention about
the dispute here. An attempt has been
made now, and is rightly pointed out by
Mr. Joachim Alva, to impose Kannada
compulsorily. Kan-nada language has
been made compulsory and it is being
imposed upon the predominantly Marathi-
speaking people. And because of that on
the 23rd July, 1973, the students of
Belgaum  wanted to  demonstrate
peacefully. And, unfortunately, on the
next day when the  peaceful
demonstration was being taken, there was
lathi charge on these peaceful
demonstrators. Not only that, the police
entered the houses of all the Marathi-
speaking people and severely beat
innocent men and women. Sir, it is really
regrettable that even Mr. Saynak, M-L.A.,
Belgaum was very severely beaten up by
the police. If such atrocities are to
continue even today in this State, it is
high time the Government of India came
forward and once for all resolved this
dispute. My hon. friend, Mr. Nawal
Kishore, just now said that this should be
solved on the basis of the Mahajan Com-
mission's Report. I totally disagree with
him. On the contrary, I would say that, if
at all this dispute has to be solved, let it
be solved on the basis of the principles of
village as a unit, village language, and
contiguity. All these factors should be
taken into con-
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sideration, and the areas of predomi-
nantly Marathi-speaking people should
be merged in such a way that minimum
people, speaking Marathi will /emain in
Karnataka. If these steps are taken, I am
sure that whatever troubles that are now
likely to arise, will be solved. Marathi
people have waited for a long time during
the last 17 yrfars, by all democratic
means also.

They have fought all the elections and
have won all the elections on this issue.
Therefore, it is causing grave concern
and frustration to the Marathi-speaking
people there. I would appeal to the
Minister that immediate steps should be
taken and some solution on the basis of
the principles mentioned above should be
found out so that this long-standing
dispute is settled immediately. I wish all
happiness and prosperity to the people of
today's Mysore and  tomorrow's
Karnataka.

SHRI HAMID ALI SCHAMNAD: Sir,
I rise to welcome this Bill. A new name
has been given to the old State of
Mysore, as old as 17 years. The learned
Home Minister, Mr. Pant, has explained
the reasons why this delay in changing
Mysore into Karnataka occurred. There
was nothing wrong in the name 'Mysore'
which has got a historical background
and a rich heritage. Yet, to satisfy the
wishes, the desire and the sentiments of
the people of Mysore this new name has
been given to this State. The previous
speaker who spoke in very good Kannada
pointed out that even in ancient days the
former Raja of Mysore was known as the
King of Karnataka. As such 'Karnataka' is
a popular name. But at the same time I
feel Kannada Nadu would have been a
better name than Karnataka because
Kannada Nadu is very simple and it
would have been well known to non-
Kannadigas as also for Kannadigas
themselves and it would sound very well.
But when a unanimous resolution of the
two Houses of Mysore Legislature has
been before us,
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we have nothing to say against it. 1
therefore only welcome it. But let
me also point out that there are other
languages prevailing in the proposed
Karnataka—the present Mysore State.
Urdu is a language spoken in different
districts of Mysore—in North Canara,
Bangalore, Belgaum, different parts of
Mysore.  Urdu is a very popular lan-
guage among sections of Mysore com-
munity. [ hope the Government of
Mysore, that is, the proposed Karna-
taka Government, would give due
place to Urdu and its literature.  Apart
from Urdu there are other languages
also in Mysore State.  In South Canara
district a language known as Tulu is a
very popular language. I can definitely
say that Tulu-speaking population is in a
majority in South Canara district than
Kannada-speaking population. Tulu
has a rich heritage. It has a cultural
background and it was once upon a time
known as Tulunadu. So I say this Tulu
language should also get its duo place
in  Mysofle. Another  language
popular is Konkani.  This language
has no script, yet it is very widely spoken
by people of different parts of the State
of Mysore as well as parts of Kerala. So
this language also should have its place
in Mysore.

Another important thing I want to
bring to the notice of the Home Minister
is with regard to the Muslims of Mysore
State who have been considered as a
forward community by the recent
Backward Classes Commission. The
Muslims of South Canara district who are
known as maplais or byarees, when
South Canara district was part of the
Madras State till 1956, these byarees
were considered by the Madras
Government as a backward community
along with Harijans, .Scheduled Castes
and Scheduled Tribes for educational
purposes and other social benefits. But
when South Canara was merged with
Mysore State, all of a sudden, the bya-
rees were classified as a forward com-
munity in the Mysore State while on the
other* hand, their counterparts in
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Malabar now are known as maplais, who
were also in Madras State formerly,
continued to be a backward community
under Kerala State.

Malabar and South Kanara were part
of Madras State and Maplais and Byarees
of Malabar and South Kanara were
classified as backward communities by
Madras Government. When Malabar
went to Kerala State, the Maplais were
still considered as backward whereas
their counterparts in South Kanara
suddenly became forward communities
along with Brahmins. I would request the
Home Minister to discuss this matter with
the Government of Mysore. I am not
speaking anything on the basis of com-
munity. I would definitely say that the
position of Byarees is the same as that of
Harijans. Nothing more than that. They
are educationally backward, socially
backward in the whole district of South
Kanara and also in Mysore. Very few
educated Muslims are there in Mysore
State. How can such a community be
classified as forward community by the
Mysore Government?

DR. V. A. SEYID MUHAMMAD
(Kerala): 1 wunderstand that Mysore
Muslims themselves wanted not to be
branded as backward. They (wanted to
be non-backward. This is what I
understand.

SHRI HAMID ALI SCHAMNAD:
That is not correct. . .

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : Are you not from Kerala?

SHRI HAMID ALI SCHAMNAD:
I am only 14 miles away from Manga-
lore.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : He U
very near to Mysore.
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SHRI HAMID ALI SCHAMNAD:
A deputation 'has gone to the Backward
Commission set up by the Mysore
Government on this issue to place facts
and figures before them. My Party also
went on deputation to the Commission to
place facts and figures before them.
Muslims in Mysore should be considered
as backward community and they should
be considered along with other backward
communities. I wish all progress and
prosperity to the new State.

SHRI A. G. KULKARNI (Mahara-
shtra) : I am very happy that the name of
the Mysore State is being changed into
Karnataka. I wish the new State all
prosperity and progress.

When a new baby is born, the mother
is also given tribute. That is the custom.
The neighbours go to the naming
ceremony with gifts. It is also the custom
that the mother and the household
distribute sweets on the occasion to those
who attend the function. I want the Home
Minister to listen to what I say. I do not
know whether Shri Pant is going to Rive
us some sweets, because he is naming his
new child as Karnataka. My friends Shri
G. R. Patil and Shri Joachime Alva have
come out with some long-standing
grievances in the minds of neighbours of
Karnntaka or Mysore.

SHRI K. C. PANT : Are you giving
me some gift or are you taking" away
something from me ?

SHRI A. G. KULKARNI : No, no. I
am not taking anything. You are going to
give us some sweets. While taking it, I
am also sending my application to you.

Sir, I will only read out a letter dated
31-7-73 received from the Students'
Union at Belgaum. I will read out only a
portion of it. This letter is from the
College Students' Union at Belgaum. It is
in Marathi and I will read R out
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in Marathi itself.* Sir, it is a very small
letter and I will not read out the whole.

Sir, here is a photo showing “how the people
were beaten ruthlessly by the ruffians,
that is, the police in Belgaum. Here is one
more photo in this papei showing about 20
students being beaten on the back among
whom are some MLAs also and 1 think one
of them also called on Mr. Pant. Mr.. Pant
also very recently advised in the Lok Sabha
that we should remain calm and cool in
order to create an atmosphere for -
getting a proper decision. I fully agree wit
him.. But he must also know that for the last
17 years we have been keeping calm, very
cool, and it is not because that the people do
not know how to create a situation when the
Government may be forced to take a decision.
Yet, Sir, they have been  remaining
calm. It is because, Sir, during the last five
years or so they have seen the ability of
the Prime Minister totake  unpalatable
political decisions and they are
thinking  that the Prime Minister have
assured them a decision and  we shall
wait  for lhat decision. But, apart from this,
Mr. Pant, is it not your duty to  control your
police department ?  Is it not up to you to ask
these police people  at least not to beat the
students when you are asking us to remain
calm? Is it not up to you to ask the Mysore
Government not to force Kanarese as a
language to  be learnt, in a Marathi
school?  Sir, 23,000 schools are affected by
this order.  All the sign boards, government
boards, have been rubbed off and only
Kanarese and English find a place thereon in
the Marathi-speak-ing areas. I think Mr.
Pant will consider a hundred times his
advice to us and will take a proper course
of action in this matter. The students say
that they are treated as second-class citizens in
Mysore State. Are you not

*The honourable Member read out
I the letter, which was in Marathi, in
I Marathi itself. .
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feeling sorry that the students of one
State are treated as second-class citizens
in another ? I have not got any thing
more to add, Sir, but I only-wish to draw
the attention of Shri Pant to this and say
that this is a very serious situation. We,
particularly the Maratni-speaking
community in that area, have got a deep
faith in the Prime Minister's ability and 1
hope he will convey to the Prime
Minister our feelings of frustration on
this matter. Thank you.

DR. K. MATHEW KURIAN (Kerala)
: Mr. Vice-Chairman, Sir, 1 welcome the
Bill. But, while welcoming it, I also
would like to raise some issues which are
relevant to the discussion here today.

Sir, the name, Karnataka, is nothing
new. The name came up during the entire
history of the freedom movement of the
country, in the history of the movement
for linguistic States. Sir, it is very much a
part of the culture and the nationality-
consciousness of the people of Karnataka.
Sir, India is a multi-national State and in
a multi-national State it is but natural for
each nationality to insist on the right
name which they would like to give to
their region which symbolises their
traditional culture, literature and so on.
But, unfortunately, Sir, despite the fact,
that the Indian freedom movement had
accepted the name Karnataka, it was not
incorporated at the time of reorganisation
of States. The best traditions of the
national movement, the movement for
linguistic States leading up to the
martyrdom of Potti Sriramulu and the
SRC Report are all familiar to us. Sir,
despite the fact that the S. R. C. had
recommended that the Mysore State
should be called Karnataka, tor various
reasons it was rejected which some
members of the ruling party called
"statesmenship". In fact, it was a denial of
the aspirations of the people of
Karnataka. As a result of the persistent
dtmand of the people and the
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unanimous resolution of the State
Legislature, ultimately the Government
had to accept this. But even today when
the Home Minister is bringing forward
this Bill, I find that within the Congress
Party, within the members of the ruling
party in Parliament, there is no consistent
view on the problem of nationalities. To-
day, for instance, the hon. Member Mr.
Joachim Alva pleaded lor reorganization
of the States into one single State and he
wished that the son of Mr. K. C. Pant will
do the job. We have a tiadition followed
here that (he first Prime Ministers son or
daughter will be the Prime Minister but
the second Prime Minister's son need not
necessarily be Prime Minister; possibly
he will be a multimillionaire. Therefore,
Mr. K. C. Pant's son has no chance to
organize all the States into a single State.

Sir, the point I want to bring here is
that we have a tradition of nationalities
movement and the ruling party unable to
understand this thing. I would request the
hon. Members on the Treasury Benches,
at least when we discuss the re-naming
of the Mysore State, to respect the
sentiments of those who became martyres
in the movement for linguistic States.

Sir, every State in India or every
region in India has now become back-
ward. We had in 1960's a discussion in
the N.D.C., where some States in India
were classified as backward States. Today,
due to drought conditions, famine
conditions etc., even the so-called
advanced States like Maharashtra and
Bengal also have become Backward States.
This is because of 25 years of bad
government in this country. Because of
this, every Stale—not only Mysore,
Kerala, Bihar or Orissa but every State—
has become backward. The Congress
Government has made backwardness
universal in the whole country. There is
no single State which is not backward.
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Sir, about Mysore, I would specifically
refer to the recommendation of the Sth
Finance Commission. Along with Kerala,
Mysore was virtually neglected. Sir, if you
really study the resources allocated by the 5th
Finance Commission to Mysore, it was less
than what it got from the previous
Commission. I do not know what is going to
happen in the case of the 6th Finance
Commission.

There is uheven development in India
because of the capitalist path of development.
Sir, the monopolistic path of development
necessarily leads to backwardness of large
areas in this country. What is the Government
doing to prevent this ? They have a so-called
licensing policy. One of the methods in which
the States like Mysore are attempted to be
raised from backwardness is by tinkering with
the licensing policy. Today, big companies,
large industrial houses, like Birlas, have been
given licences in Mysore. Birlas are very
much entrenched in Mysore State in the name
of backwardness; in the name of avoiding
backwardness. The Monopolies & Restrictive
Trade Practices Act is being subverted by the
Government. In the name of helping the
backward States, Birlas are going to Mysore
to set up industries.

Sir, what about land reforms ? Mysore is
one of the States which i» most backward in
terms of the implementation of land reforms.
Sir, it is not a secret whe, I say that a large
number of landowners in Mysore State have
not only legally avoided land reforms but they
have legally divorced their wives to escape the
Land Reforms Act. I can even say that one of
the Congress Ministers in one of the States,
who is in charge of land reforms, has legally
divorced his wife, but they are living in the
same building only to get out of the Land
Reforms Act. In Mysore such divorces have
taken place among a large number of
landowners only to get out of the
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proposed Land Reforms Bill. This is the

condition .
ot qaw fiesfre (I a3, :wfaw
HqiEAT argT 397 7.5 §
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He is telling a strange story. 1 do not know.

DR. K. MATHEW KURIAN : The Hon.
Minister may say that this is not true. Despite
the fact that the Home Minister controls the
C. B. I, he does not even know the
whereabouts ol Sumitra Desai after two
months.. Therefore, I can understand that the
Home Ministry has no knowledge of the pro-
blems of land reform and its implementation
in Mysore.

I would request the Minister that when we
are considering the renaming of Mysore State
into Karnataka, it is time that we consider
some of these questions. Sir, the income of
Mysore State is far below the all-India level.
Irrigation potential is much below the all-
India average. Only 8.3% of the gross
cultivated area 1is irrigated against the
proportion of 18% in India as a whole. Upper
Krishna Project which was included in the
Third Plan is still pending. Projects like the
Vijayanagar Steel Plant have to be expedited.
The Central Government has shown callous
neglect of Mysore State. There are
fantastically backward areas like Gulbarga,
Bidar and Raichur. They can qualify for the
lowest kind of backwardness which any
human society can ever think of.

Sir, at a time when the great aspirations of
the people of Mysore are being put into an
Act, what is the situation in Mysore State 7
The Mysore State is stinking with corruption.
I am not going into the Sumitra Desai case. It
is the incompetence of the Central Gov-
ernment not to be able to trace the
whereabouts of this person. That, of course, is
another thing. TheR is cor-
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ruption in terms of misutilisation and
misappropriation of funds of the Agro
Industrial Corporation. The point that I
*am trying to make is that while we are
accepting the name of Karnataka the
Karnataka people have a State Gov-
ernment which is the most illegitimate
Government. With that Government a
new era cannot be introduced. Therefore,
I wish that the Central Government will
do something about it at least on this
occasion when a new era is being
inaugurated in Mysore State for the
benefit of the people. Let the Government
worry about their own house and let them
put their house into order and enable the
people of Karnataka to be healthy
members of the Indian federation.

Wi WA weauw sye (fame) -
saRaEas i, =0 fages § s G sr
AT AFA FT FARE @ ATOGRE |
# THFI A FE F |
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AT 2 A1 THAT g wuwd £ frosw
FT AW UHTEE FET F7 A7 wifgw | 5w
oo f wgraes 1 ST G ag AgF
qFAH ATHTL E | 9 FAARE A0F Tiowai
F TEACH F7 AFAT | AT I& FEEE
Agr gar=rfer. @7 a7 fx wfana 7 vy
21 W AT I8 T AT UHITT AF F9A7
witfgw |

grzn ffarze & za@r s gy
fam w7 | ifafere a0%F & 0@ fas
FOF FETATFCAA mA aA B,
afea AT 7o 7 At g a1 fafeas 6%
ot FawA A T § o & gaifaw &
Gaar g7 Hifze | @8 gm e
Wy AWAT AT FF AD F oawr
FT AFT AN | IWHT A For Fow
TAAHE ® AT H 9% F7 Fwar anfEg
U A A & A o §acam= g A g
ag agd foeer gar Aa 1 sl wd
aar A & fF dar fs avy afg = &
Al AR Ard gar o3 ave
FT AEEA FARE B2 § w18 21 9 |
ot ga anwa § fr ot foe? gu oars
§ Wl M ar wifgm & Iy s
@ AT H TH 9T G e %) Wy
aafed @z § 99 @z ¥ dEfmafad aga
& | AT FAT FvAT Wilay | 97 a3 Awy
qATE H FTANT A wFAT E | agh 9T uF
FREAT FAM & THFT FeA Ty i fr
fow a® @ hfaafer o ¥ sfg
HAg qga wvSr Wg aar & adr ¥y
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[ Wa=x ATTIW HEE |

731 dRfnafadt 2 | @rew @m 93
@iz FA) A 3a awdl 31 gEd ave
oy Tgwg faar ar asar g afsa aae
Az TaAHE  AIg ) FEED AT
37 @HAT § | AlwT JT AH TAAHL
FHTT A@T AW JAT FA0, IAFT WA
grm, W1 At wAvgEa 2 g, a4 R
qFINET AL §, I AW B E FH
gurn, A1 A1 frwE go e F 9T wAE
iR AZ( 21 qrEar | 590 fagre ) 3T
g FRATAW A FAAT & #4016 q07
&4 W AT aTEA 2 AZ FRAAE(E AT
FEr BT TR AHT =T A7 i ¢ 1 zafan
gn 9rgd g fF g & ama< O aw
TaAqHe &1 7 fF <7 & arnv 97 |

SHRI G. A. APPAN (Tamil Nadu) :
Vice-Chairman, Sir, the naming cere-
mony in any village, in any place, is a
very happy occasion. Generally the
parents celebrate the naming ceremony
with all pomp. They invite all their
friends and relatives, not only nearer to
them but distant people also. This change
of name of Mysore State into Karnataka
State has been the desire of the people of
Karnataka for long. The State of
Karnataka should be congratulated on
this happy occasion. It i« also a good
augury to note that this Bill is being gone
through and passed before the immediate
presence of our Vice-President who is
also a Mysorean and he should be ...

DR. K. MATHEW KURIAN : Sir,
are you a Mysorean ?

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : He said Vice-President.

DR. K. MATHEW KURIAN : He said
you are a Mysorean; you are an Andhra.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU): Hyderabad is near to Bangalore.

[RAJAY.SABHA ]
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SHRI G.. A. APPAN : Anyhow what-
ever it is, it does not matter.

Sir, Mysore is noted for its colossal and
prodigious wealth and culture un-
surpassable by a number of Indian States.
India being a multi-national and
multilingual State, Mysore and Bangalore
can contribute to a great extent in this
sphere. Mysore is noted for its gold mine,
its forest wealth of sandal wood,
cardamoms, coffee, pastoral grandeur,
mountainous scenery and endowed or
blessed by the Central Government with
Institutes of national importance, national
height and national prestige and a host of
engineering industries and Central
Government undertakings. Though a part
of Mysore as my friend, Mr. Schamnad
has said belonged to Tamil Nadu, the
then Madras State, we still have people in
our State speaking Kannada and in the
name of this languages, I say, let us not
come into eonflict. If only we have not
been sticking to this language being
imposed by a certain sector of the Indian
population, things could not have come to
such, a pass. If according to the policy of
reorganisation of the States the
Government of India had formed States
on the basis of the language as has been
done ia the case of Andhra Pradesh,
Maharashtra, Gujarat, Punjab, Tamil
Nadu and Bengal, if only U. P., Madhya
Pradesh, Bihar, Haryana and Himachal
Pradesh also would have resorted to such
formation of their States according to lan-
guages, then I do not think there will be
any justification for any sector of our
population to claim that Hindi is the most
predominant language. If only the amount
of money that has been spent on Hindi
could have been spent on constructive
purposes, on industrial undertakings and
in the development of agriculture, we
would not have been going now to other
smaller countries to import from there.

Anyway, on this occasion may I repeat
and support my friend, Mr.
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Schamnad, in asking the hon. Minister —Mr..
Pant is not here—to make it a point that the
caste of Biyaris is included immediately as
Harijjan community or as a backward
community in

the Karnataka State? May 16 p.M.
also support some of the views

expressed by my friend, Dr.
Kurian? While not agreeing with him in trying
to develop Karnataka State by introducing a
number of heavy industries or other industries
there, I only wish that the backward poriions
of that State should be developed. May I also
at this stage, once again, hail Karnataka State
and wish long life and prosperity to Karnataka
State ? | end with a prayer that all the existing
strifes, the Dborder dispute between
Maharashtra and Mysore, the Cauvery waters
dispute between Mysore and Tamil Nadu and
all the small petty differences and fights
should be resolved on this very happy
occasion of the christening ceremony. People
from all over the world and all over India will
rejoice on this happy occasion with the
blessing of happiness to Karnataka.

SHRI N. H. KUMBHARE (Maharashtra) :
Mr. Vice-Chairman, | only rise to reiterate the
demand voiced here by some of my friends
regarding an early settlement of the border
dispute between Mysore and Maharashtra.
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As has been rightly pointed out, the dispu'e
has been pending since long. At one stage, as
everybody knows, there had been negotiations
at Nagpur and the Chief Ministers of both the
States had met and discussed the dispute
about the demarcation of the areas, but they
could not come to any agreement. Then the
matter was referred to the Prime Minister. It is
regretted that the dispute has not been settled
so far. Now, the feeling of the people is run-
ning high. There have been agitation* in
Maharashtra also all these years.. In Bombay
the people had even resorted to "Bombay
Bandh" on this issue. In view of the recent
measure taken, by which the Marathi-
speaking people are forced to learn the
regional language, the situation has become
explosive. Therefore, through you, 1 again

request the Government that this long-
standing  dispute  should be settled
expeditiously.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The Minister will reply tomorrow.
The House stands adjourned till 11 AM.
tomorrow.

The House then adjourned at
three minutes pa»t six of the clock
till eleven of the clock on Tuesday,
the 7th August, 1973.



